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TUSHAR MENITA

Supreme Court of India
August 26" 2020
Mr. Ay Saxena

Advocate
Email ; advanupsaxena@gmail.com

Dear Shn Saxena,

Sub : Email dated 23.08.2020 on behall of Ms. Usha Shetty sccking consent under
Section 15 of the Contempt of Courts Act, 1971 read with Rule 3 of The Rules To
Regulate Proceedings for Contempt of the Supreme Court, 1975

[ am i receipt of the email addressed by vou.

As per the saicd email, it hias been alleged that on 1" February 2020, at an event

hosted by *‘Mumbai Collective”, one Ms., Swara Blhaskar has allegedly made certain
) gy

purportedly derogatory and seandalous statements in context ol the Hon'ble Supreme

Court of India.

The smd email dated 23.08.2020 further annexes the detals ol the alleged
objectionable statements in the torm of a Contempt Petinon.

The emal further informs me that the request to initate  contempt was
forwarded to the Hon'ble Anorney General ol India under Section 15 ol the Contenipt
of Courts Act. 1971 read wiohh Rule 3 ol The Rules o Rerulate Proceedings for

Contempt ol the Supreme Court, 1975,

The Lel. Anorney General Tor Tndia, on 21082020 has declined o provide Tas
consent lor the reasons stated e the reply ol the Li Attormey General Tor India dated
21OR.20200 which is annexed with vour email dened 23082020,

Consiclermg the Bt that the e, Attomey General for India bas adeeady dechned
o grant s consent i the present matter for the reasons detanled e the sael Teter dived

212002400, the present reaguest nacde o nwe s nusconceived,

TUS
SOLICTTOR GENERS

SOLICITOR GENERAL OF INDILA



